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countries to discuss and resolve diffi-
culties that may arise in the develop-
ment of trade. Government have taken,
and will continue 1o take, measures
aiming at expansion of trade and closer
economic and commercial cooperation
with the neighbouring countries.

Ex-Gratia Compensation for Properties
left over in Pakistan

5755. SHRI SAMAR GUHA : Will
the Minister of COMMERCE be pleased
to sta'e :

(a) whether Government have made
any estimate regarding the total amount
of claims and ex-gratia compensation
made for properties in Pakistan includ-
ing former East Pakistan, declared as
Enemy Property, af‘er the Indo-Pak
conflict of 1965 ;

(b) the break-up of estimates for
West Pakistan and former East Pakis-
tan properties ; and the process of asses-
sing vercaity of claims and authorities
therefor ;

(c) the number of claims which
remzined uncleared for fast 7, 6, 5 and
4 years respectively and this break-up
for the two parts of former Pakistan:

(d) the number of claims cleared
for West Pakistan and East Pakistan,
respectively during the years 1967-68,
1968-69. 1969-70, 1970-71, 1971-72

and 1973 ; and

. (e) whether a Special Cell will be set
up to expeditiously deal with these
claims ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE) : (a) The value ot
assets/Property of Indian nationals/
companies seized by Pakistan . during
and after 1965 Indo-Pak conflict,
according to the ¢laims registered with
the Custodian of Enemy Property, is
estimated at about Rs. 109 crores.

(b) "The break-up would be Known
only when all the claims numbering
about 6,000 are verified. The verifica-
tion of claims is done on the basis of
documentary/secondary evidence.

(c) The decision of the Government
of India to make ex-gratia grants was
announced on 10-4-1971, The question
of claims remaining uncleared for last
7,.6, 5 and 4 years, therefore, does not
arise.
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{d) So far claims for the value of
Rs. 1.42 crores for assets/property
located in former East Pakistan and
Rs.-1.05 crores in respect of West
Pakistan have been paid.

(e) The claims are verified in the
office of the Custodian of "Enemy
Property, which has already been
strengthened to expedite verification of
these claims.

Foreign tours by officials of Central
Government

5756. SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN
KADANNAPPALLI :

Will the Minister of FINANCE be
pleased to state :

(a) the total number of officials of
the Ministries of Central Government
above the level of Under Secretary,
who have undertaken official tours
abroad during the last three years and
thed total expenditure incurred thereon ;
an

(b) how many of these officials have
gone abrcad more than once and the
number of times each official has visited
abroad ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and
(b}. The information is being collected
and will be laid on the Table of the
House as soon as possible.

FeFt & fog dume & qEEwl & IwERr

5757. & FFAH W€ I :
faaq daT ag AT AT FATHIAE

F]ar

(F) Far GFIT T a9 TAF 3
@ Adt 3@ FwA Fr AR fedar
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qTfas a@ AL aTHT AT qTF
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1973 & ‘fargeara’ # wwifwa qg aamER
T & Afew ¥ amar § fowd ag
Farar 1 § e dama 3 wen-wen 7w
gfF asFy iy F@ Il Q4T O
am gat  faQdY a@l g qEERI
Tt amE fwar @ @

(=) za d9g FFY 7% -9
¥ qar =|ar ¢ fF 1973 & T o@
qrAAT 9T war a1 fagd a9g w0
¥l AFM Qg @YX F FIT TF &I
auet w1 gfem g freware #5 faar
TAT AT I TF TRGIX AAT I9F &1 &Y
g2 F AT W@ @I | ATHT mAWIR
1 TFET F fag axFR g fry
it arEt 3 Afaf@wa TRad Qar
a7 gifas Al & garg afafagl
& F3r o mr 3fs 3 ag gfafma a3
fe g7 mifas waral 3 ofeq<i s gudT
gata fd am T FA sEwEd @
fag adt fear arg |

Assault on hotel employees by General
Secretary and office bearers of Asoka
Hotel Karamchari Sangh

5758. SHRI
SHASTRI :

SHRI S. M. BANERJEE :

Will the Minister of TOURISM AND
‘CIVIL AVIATION be pleased to state :

(a) whether the General Secretary
and otner office bearers of Ashoka
Hotel Karamchari Sangh assaulted an
-employee of the Hotel and a police
criminal case has been registered against
them and after being arrested they were
released on bail later on;

RAMAVATAR

(b) whether they have not been sus-
pended so far by the L.T.D.C. manage-
ment whereas the management had
suspended the office-bearers of the All
India I.T.D.C. Employees Union in the
month of March, 1973 in a similar
case ; and

- (c) if so, the reasons therefor and
the action Government have taken or
propose to take in the matter ?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (DR. SARO-
JINI MAHISHI) : (a) It has been
alleged that the General Secretary of
the Ashoka Hotel Karamchari Sangh
and some others assaulted a few em-
ployees of the Ashoka Hotel on 22nd
October, 1973. On receipt of a com-
plaint, the Police intervened and filed
a complaint against the alleged
assailants in a Jocal Magistrate’s Court
under Section 107(1) of the Criminal
Procedure Code. They were released
on bail on furnishing security.

(b) and (c). The incident of Ma-ch
1973 was different frem that of October
1973. In "the latter case, it was only
an apprehension of breach of pzaee and
no prima-facie criminal offence under
the Indian Penal Code has becn made
out so far against the persoas com-
cerned. Hence they have not been
suspended by the management so far.

fagre & 9tz & varw ax I@E wwel T
arqr ST

5759. =t faafq faw : qar afosw
HAl ag qat¥ F) Far w4

(F) #1 fagre 3 qz IOwRFT 7
AE FT FWA 20-30 &7 gfa aa faadr
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(=) afz gf, @ a1 9z SaRT
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Statement of income filed by Doctors

of Dhanbad Division of Eastern Rail-
ways for Income-Tax Assessment

5760. SHRI K. M, MADHUKAR :
SHRI RAMAVATAR
SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Railway Doctors
yetting non-practicing allowances are
submitting the statement of their income
after including the visiting fees charged





